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 PROF.  MADHU.  DANDAVATE?:

 COFEPOSA  is  for  economic  offenders.

 You  are  using  it  for  political  offenders.

 SHRI  ।  ।.  NARASIMHA  RAO:

 That  is  a  different  point  as  to  how  it  has

 been  used,  Si,  the  opposition  members

 have  given  ms  the  benefit  of  ddbdut,  ७०.

 cause  ।  have  just  come  into  this  Ministry,

 1  thank  them  for  this  bencfit  of  doubt.  I

 would  like  to  tell  them  that  lam  going

 10  find  out  how  this  law  has  been  used,
 The  Central  Government  has  not  invoked

 iteven  ina  single  case,  ।  shall  certai-

 nly  go  into  how  it  has  been  used  _,,

 AN  HON.  MEMBER:  ।  is-just  an

 CXCUSC,

 SHRI  ।.  ।.  NARASIMHA  RAO:  it

 is  not  an  (115. .  lt  a  fact  and...

 SHRi  INDRAJIT  GUPTA  :  You

 hav:  ‘fashioned  the  weapan-you  have

 just  described  tas  a  veapon  and  banded

 it  over  to  others  to  misuse  a)  as  much

 as  they  fixe.

 ऑ1..".  i.  रहे.  RAQ:  11

 15  @  क द | 111  कि  विद्ध!  ?०.."  पि  टसक आ  ऊ  111

 certain  -  घाव  सीट  5

 AN  HON.  MEMBER

 Centre  dor  -  तट  हए 11118  us  arres~

 ted  by  the  -  (घ111..

 SHRI  P.  ।.  NAKASIMEIA  RAO?

 -.  this  amenpmen:  ।९  for  a  limited

 purpose  ind,  therefore,  we  need  not  go
 into  th  Joctails  of  the  Bill,

 SHR!  SOMNATH  (11.51हर छा: :
 There  is  a  possibility  of

 115 नट 1 |
 misus-

 el,  kind,  ra
 think  ob  4

 ”

 111 |”  ।.
 ।  हे है. 5७1 पिविपिजि औ.  RAO:  ।

 am  टट  (31:11)  11401  ह  of  the  possibilities
 of  its  use  in  a  minner  other  than  prése-..-.
 ribed  by  -  ‘That  also.  the  case

 with  every  Jaw,  -Every  faw  can.  be  mis-
 uscd  and  can  be  properly  used,  ।  ।  the

 duty  of  the  legislature  and  the  executive

 to  sce  that  every  law  is  [अंकों15  used.
 That  isa  different  aspect,  ध़ड हटा

 Sir,  since  all  these  points  have  been

 1751 हत  of
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 क  ,  कँधे

 clubbed  together  in  this  opposition,  it  is

 not  possible  to  club  together  my  own

 defence.  That  will  have  to  be  done

 point  by  point  when  we  go  to  the  consi-

 deration  of  the  amending  Bill,

 Interruptions)
 4

 MR.  DEPUTY  SPEAKER,:  The

 question  is  ;:

 **That  leave  be  granted  to  intro-

 dice  a  Bill  further  to  amend  the

 National  Security  Act,  1980,”°

 7।.  motion  was  adopted.

 PROF.  MADHU  DANDAVATE:

 Sir,  as  a  symbolic  protest,  we  walk  out,

 Prof’  Madhu  Dandovate  ana  some  other

 hon,  Members  thon  ए  the  Howse

 पिर  |  न  प.  कै,  NARASIMHA  RAO

 Sir,  |  introduce  the  Bill.

 13.50  Hrs.

 STATEMENT  [6  NATIOMAL  see.

 kiiY  (SECOND  AMi.\DMENT)

 क
 ORDINANCE

 The  Minister  ०  51512.0  in  the  Minis-
 iry  of  Hom:  Affairs.  (5वीरेन!  पपू  RAM
 DULAKI  slNHA);  On  behalf  ०  Shri
 ।.  भएपा ईव घड़ा ि 0:11.  वे.  -।  10  Jay  on

 the  Table  an  सतह:  y  statement

 (Hindi  and,  Eng!i  versions)  giving
 reasons  for  tmmectite  रिछ डि ताई  by  the
 National  Security  (second  Amendment)
 Ordinance,  49384,

 TERRORIST  AFFECTED  AREAS
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 THE  MINISTER  OF  HOME  शरीर-
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 I  beg  to  move  for  leave  to  introduee  a

 Bill  to  provide  for  the  speedy  tria)  of

 certain  offences  in  terrorist  affected  are-

 as  and  for  matters  connected  therewith.

 SHRI  CHITTA  BASU  (Barasat)  :  1

 want  to  speak  on  this.

 MR.  DEPUTY-SPEAKER  :  1  will

 not  give  more  than  two  minutes  to  each

 hon.  Member  and  they  will  touch  only
 the  Constitutional  propriety  and  the  legal

 aspect  of  it.  You  need  not  go  into  the

 details  at  this  stage.

 MOTION  MOVED  :

 '*That  leave  be  granted  to  introd-

 uce  a  Bill  to  provide  for  the  speedy
 trial  of  certain  offences  in  terrorist

 affeeted  areas  and  for  matters

 connected  therewith  -

 SHRI  CHITTA  BASU  (Barasat) :
 Sir,  my  first  point  is  that  ।  oppose  the

 introduction  of  the  Bill.  As  you  know

 that  the  Hon’ble  Speaker  made  certain

 observations  that  ordinances  should  not

 be  promulgated  on  the  eve  of  the  Parlia-

 ment  Session,  I  think  you  are  not  ruling
 out  the  Observation  of  the  hon.  Spea-
 ker.  Are  you?  Sir,  this  particular
 ordinance  was  promulgated  on  the  13th

 of  July  and  the  Lok  Sabha  was  summon.

 ed  to  meet  on  the  23rd  July.  There

 were  only  9  days  left  for  Lok  Sabha  to

 meet.  Therefore,  the  promulgation  of

 the  ordinance  violated  and  shown  scanty
 and  cynical  disregard  to  the  observa-

 tions  made  by  the  Speaker  of  this

 august  House.  Sir,  this  is  nothing  but

 a  back-door  legislation  and  confronting
 the  Lok  Sabha  with  a  fact  accompli.

 Sir,  this  Ordinance  covers  the  entire

 country  except  Jammu  and  Kashmir.

 May  ।  know  fromthe  hon.  Minister’

 -whether  it  is  the  assessment  of  the

 Government  that  the  terrorists  ate

 everywhere  in  all  parts  of  the  country,
 even  in  this  House  ?  ।  certain  abnor-

 mal  situation  exist  in  certain  areas,  then

 there  might  be  some  doubt  on  my  oppo-

 sing  this  bill  on  some  principle.  May
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 1  know  if  the  Government  takes  this

 position  that  such  a  draconian  law

 should  be  operative  in  all  parts  of  the

 country.  The  assessment  is  not  such,
 The  offences  are  all-embracing.  Offen-

 ee5  are  such  that  anybody  can  be  impli-
 cated  for  the  offence,  and  about  the

 definition  of a  terrorist  you  would  not

 allow  me  to  discuss  that  at  this  stage-
 even  you  may  be  called  a  terrorist.

 Another  reason  why  ।  oppose  this

 Bill  is  the  triat  in  camera.  The  trial  in

 camera  certainly  negates  the  individual’s

 rights  of  self-defence,  and  it  ४  पत

 genuine  apprehension  that  arbitrary
 orders  can  be  passed  if  the  tria!  is  held

 in  Camera  without  giving  the  scope  of

 self-defence.  It  is  in  violation  of  Article

 16  of  the  Constitution,  which  upholds

 equality  to  law.  One  section  of  our

 people  are  tried  in  an  open  court  and

 another  section  of  persons  who  are

 alleged  to  have  committee  certain  offen-

 ces,  are  denied  that  right,  the  funda-

 mental  right  of  equality  before  law.

 Another  penicious  provision  in  the

 Bill  relates  to  the  fundamental  right.
 This  ordinance  provides  for  putling  the

 responsibiliy  on  the  accused  to  prove
 his  innocence,  which  is  contrary  to  the

 existing  provisions  of  the  onus  being  on
 the  prosecution.  You  arrest  somebody
 for  committing  an  offence.  The  ordin-

 ance  provides  that  the  onus  of  the  bur-

 den  for  proving  the  fact  that  the  person
 concerned  is  innocent  will  be  on  the

 accused  which  in  normal  cases  पं  811.0

 the  Acts  rests  with  the  prosecution.

 This  Bill  is,  therefore,  a  draconian

 bill,  it  is  contrary  to  the  provisions  of

 the  Constitution,  itis  an  all-embracing
 Bill  ;  ‘६  is  repressive,  it  is  also  aimed,

 as  I  feel,  to  silence  the  voice  of  dissi-

 dence.  You  can  invoke  this  against

 anybedy  ona  number  of  pretexts,  and

 thereby  you  curtail  the  personal  liberty
 of  the  citizens  of  our  country,  {  feel

 that  these  offences  can  be  tried  under

 the  existing  laws  in  the  country.  For

 that  no  extraordinary  measure  of  this

 nature  is  called  for  and  warranted.
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 ।  am,  therefore  opposed  to  the  Bill

 with  all  the  emphasis  at  my  command

 and  1  feel  that  the  House  will  join  me

 in  opposing  this  Bill.

 SHRI  INDRAJIT  GUPTA(Basirhat):

 Mr.  Deputy-Speaker,  Sir,  this

 is  anew  Bill.  All  of  us  in  this  House

 are  categorically  opposed  to  terrorism
 and  terrorist  activities.  That  does  not

 mean  that  we  must  support  any  and

 every  legislation  which  is  brought  here

 in  the  name  of  suppressing  these  terro-

 rist  activities.  :

 13.39  hrs

 [SHRI  हर.  9  SPARROW  itt  the  Chair]
 a

 Here  again  there  is  a  question  how

 a  particular  Bill  has  been  framed  so

 that  it  can  permit  indiscriminate  action

 being  taken  by  the  authorities  against

 anybody  on  the  slightest  suspicion  and

 without  any  proof.  Here  [  find  that  in

 Section  20  of  this  Bill,  actually  another

 amendment  of  another  Act  is  being
 introduced  Sectivn  20  seeks  to  amend

 the  Indian  Evidence  Act  of  1872.

 when  none  of  us  was  here,  when

 the  House  was  not  here,  when  the

 British  were  ruling  here.  That  Indian

 Evidence  Act  is  being  amended.

 THE  MINISTER  OF  HOME

 AFFAIRS  (SHRI  ए,  V,  NARASIMHA

 RAO)  :  Is  if  your  contention  that  the
 amendment  is  time  barred  or  what  ?

 14  hrs.

 SHRI  INDRAJIT  GUPTA:  Certainly
 11.  15.  intelligence-barred.

 SHRI  P,  ४.  NARASIMHA  RAO:
 We  have  been  amending  the  Acts.  We

 have  been  amending  the  Act  of  1842.0
 also.

 ~

 SHRI  INDRAJIT  GUPTA:  Quite
 right.  You  candothat.  You  should
 doit.  You  would  not  have  been  in
 trouble  in  the  Kolhan  area  Of  Bihar,
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 where  people  say  that  British  rules  are

 still  in  force  even  after  independence.

 You  have  not  changed  the  rules,  You

 never  woke  up  about  that.

 Now,  what  is  the  purpose  ?  What  is

 the  effect  ofthe  amendment  to  this

 Indian  Evidence  Act?  As  Mr,  Chitta

 Basu  has  pointed  out,  it  18  merely  meant

 for  putting  the  whole  responsibility  on

 the  arrested  oc  the  accused  person,  of

 proving  his  innocence.  He  is  presumed
 to  be  guilty.  Howis  it  framed  Sir ?
 It  says  ‘if  it  is  ¢hown  that  such  a  per-
 son  has  been  at  a  place  in  such  an  area,
 at  a  time  when  fire  arms  or  explosives
 were  used  at  or  from  that  place  to

 attack  or  resist  the  members  of  any
 armed  forces  or  the  forces  charged  with

 the  maintenance  of  public  order,  acting
 in  the  discharge  of  their  duties,  if  this

 person  has  been  at  that  place,  where

 these  terroist  activities  have  taken  place,
 it  shall  be  presumed,  unless  the  contrary
 is  shown,  that  such  a  person  has  commi-

 lted  such  an  offence.”*  Itis  wonderful.

 A  whole  area  ४  defined  as  terrorist

 disturbed  area  under  the  provisions  of

 this  Bill.  May  be  the  whole  State.  I

 (think  at  present  the  whole  State  has

 been  defined,  that  15  the  State  of  Punjab
 has  been  defined,  as  terrorist  disturbed

 area,  Within  that  area  of  course,
 there  are  places  and  at  such  places
 terrorist  activities,  let  us  assume,  have

 been  admittedly  carried  on,  and  if  it

 is  proved  thai  [  happened  to  bein  that

 area...

 SHRI  SOMNATH  CHATTERJEE

 (Jadavpur)  :  Just  passing  through  that

 area.

 SHRI  INDRAJIT  GUPTA  :  at  that

 time,  unless  1  can  prove  that  I  am

 innocent,  it  will  be  presumed  that  I  was

 also  guilty  of  those  terrorist  activities,
 What  is  this  ?  It  will  make  the  bureu.

 cracy  and  the  police  run  riot.  I  have
 sent  a  case  just  now  to  the  Hon.

 Minister.  May  be  he  hos  not  read  it.
 He  is  very  busy  In  fact,I  had  written  him
 two  letters  about  a  case  like  this.

 One  Mr  Mohinder  Singh  used  to
 live  near  Amritsar  inan  area  called
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 Kathanian  village.  His  land  has  been  -
 taken  away  by  the  Defence  हाएं115

 for  some  purpose  of  their  own.  That

 has  nothing  todo  with  the  troubles

 taking  place  in  फुलही.  किट  happened
 to  be  one  of  the  persens  whose  land  has

 been  requisit'oned.  ‘The  structure  on

 that  land  belonging  to  the  ८0916 ,  i.  c.

 cattle  sheds,  है हैक  houses,  cic.  have
 been  demolished.  Those  materials  are

 being  pilfered  away  by  some  people,
 Shri  Mohinder  Singh,  who  had  put  in

 28  years  of  service  in  the  army,  who

 Was  छ  इट  धट  man,  had  a  dispute  with

 another  maa  about  this  pilferage  of  hits

 goods.  The  other  man  who  happens  to

 be  a  Subedar  in  .the  army,  shot  him

 dead.  And  after  this  incident  was  over-

 it  is  stated  that  Shri  Mohinder  Singh  is

 a  suspected  terrorist.  244  matter  of

 fact,  he  had  nothing  to  do  with  the

 terrorists  or  the  terrorist  mouvement.

 Anybody  in  that  village  would  testy
 that  he  was  much  respected,  He  was

 an  old  and  aged  man.  Sut  to  cover  up
 this  crime,  which  has  been  211111111 1 (८0

 by  the  Subedar  in  the  army,  it  ts  1 (77

 Stated  that  Mohinder  Singh  is  a  suspec-
 ted  terrorist.  Just  because  he  happen-
 ed  10  be  in  an  area  which  is  टन0611
 7  8  terrorist  disturbed  arca,  hic  auto-

 maticaily  bscomes  a  -lerrorist,  unless

 he  proves  his  innocence.
 I  have  asked  the  hon.  Minister  to  have

 this  case  properly  investigated.  Iam

 just  giving  an  example  of  the  kind  of

 gross  injustice  which  can  take  pluce.
 We  are  afraid  of  the  misuse;  we  are  uot

 afraid  of  your  suppressing  teisurist

 activitics,
 कक

 SHRI  ?  ।.  NARASIMHA  RAO:
 That  has.  nothing  to  do  with  the  armend-

 ment.  bs

 SHRI  INDRAJIT  GUPTA  :  xoo
 will  say,  as  usual  xe  a6  the  people
 who  only  pass  the  law.  The  imp!emen-
 tation  of  it  is  left  to  other  peopic.  Who
 are  the  other  people ?  7  are  the

 bureaucracy,.  They  are  the  executives
 in  various  States.  So,  there  ig  always  the
 possibility  of  serious  misiise,  as  we
 know,  Also,  it  is  applicable  to  the
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 whole  county.  Why  are  you  not  spe

 cifying  the  areas?  They  can  be  specified,
 30t  in  this  Bill,  nothing  is  specified,
 You  have  not  said  anything.

 SHRI  ।४.  NARASIMHA  RAO:  No

 action  can  be  taken  untess  the  a  is

 specificd,

 59  INDRAJIT  GUPTA  :  Yeu

 have  to  issue  a  separate  notification  for

 that.  (11111 8  this  is  a  new  type  of  Jegis-

 lation,  which  we  have  never  had  before,

 mn  this  एए1/1 115]  if  is  some  thing  which

 is  sO  sweeping.  Hanket  powers  are

 given,  Such  blanket  type  of  definitions

 are  given,  that  anybody  can  be  brought
 willin  the  miscitef  of  this  टीए.
 First  of  alk,  it  15  being  tried  out  म

 Punjab.
 a

 Sir,  yOu  are  sitting  in  the  Chair.  ।

 am  “०  glad,  brcause  1  am  sure  you
 will  give  से4011  to  115  effect.  You

 will  see,  now,  after  this,  what  happens.
 1  bave  only  quoted  one  case  which  was

 brought  to  my  notice  from  that  area.  In

 many  cases,  now  1हद,  |? र [7102  will

 be  branded  a,  terrorisis.  They  will  be
 hauled  up  before  the  special  छा,  The

 triat  will  be  held  र.  camera.  and  then

 they  will  be  sentenced  to  heavy  terms  of

 punishment  and  so  on.

 Of  course,  when  it  comes  ta  amend-

 menis  and  all  that,  which  we  have  to

 propose,  we  will  do  it  -.०.  ”  हैजे  next

 stage.  ।  cannot  be  done  now.  But  the

 whol:  principle  behind  this  ि | 1  is  this

 were  they  not  able  to  combat  terrorism

 atallin  this  country  earlier  without

 this  Bill?  This  Bill  suddenly  become  so

 indispensable,  without  whieh  they  cannot

 combat  terrorism.  1  do  not  understand
 it.  They  rust  say  something  plausibie,

 *

 give  some  convincing  explanalion  as  10

 why  suddenly  now  this  type  of  a  draco-

 nian  Jegislation  has  to  be  brought  in.

 lt  is  not  a  new  feature  ।  our  country-
 these  terrorist.activilies.  Different  types
 of  terrorist  activities  have  been  going
 on  for  many  years,  and  will  go  on  ।

 daresay,  in  such  a  big  country  Ake  ours;
 and  certainly  in  some  very  sensitive
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 regions  or  areas.  Buk  jt  was  wever

 fought  necessary  before.

 rn  |

 And  then,  what  are  the  offences

 which  can  bring  you  wnder  the  oischicf

 of  this  Aci?  They  have  said:  all  the

 offences  Which  are  defined  there.  under

 so  manyਂ  existing  provisions  of  Indian

 penal  Code:  Explosives  Act:  Indian

 Telegraph  Act;  Indjan  Railways  Act:

 एड़ीए  Substances  Act;  Arms  4०
 Unlawful  Activities  (Prevention)  Act:

 Suppression  ४  Untawful  Acts  against

 Safety  of  civil  Aviation  Act:  Anti-

 Highlacking  4e:  Prevention  of  Damage
 to  Public  Property  ‘८.  ete.  etc.  They
 are  all  brougitt  in  here.  If  [|  had  the

 time,  |  would  show  by  the  wording  of

 some  of  these  prov.sions  which  already
 exist,  that  you  can  even  bring  within

 its  mischicf,  the  queston  of  strikes  by

 workers,  (क् ल्‍11//771एव5)  0.  1es  you
 can.  The  question  of  disraption  of

 SCTVICCS  Means  services  essential  to  the

 community.  This  phrase  can  be  tuken
 out  Of  this,  and  made  to  apply  to  wor-
 kers  who  are  on  strike  for  higher  wages
 or  bonus  of  something.  ।  ।  terrgrism?
 10.  Then,  please  be  cureful  with  your

 wording  here.

 1  would  end  only  with  this:  the

 पर्पिव| पह जी [10 the  word  ‘terrorist’  given
 in  clause 2  (1)  (ह  o  the  Mill  ”"5  द

 "1517 '  micans  &  person  who

 indulges  jn  wanton  killing  of

 persons...

 All  right;  nothing  wrong  with  that,

 ‘orin  violence,.,”"

 ।  ।  not  ‘and’  but  ‘or?  Each  of  these

 is  also  separabie  They  need  not  ail  be

 taken  together.  [t  says  :

 न  *१* . . 11 10711  killing  of  persons  or

 the  disruption
 of  services  or  पाएं 4115  or  communi-

 cations  टब: 018]  to  the  communi-

 ty..."

 With  this  word  “"  फ्री 1  bring
 in  any  strike  also,  within  its  mischief.

 ।

 SHRI  ह,  ४,  NARASIMHA  1.50 : :
 What  has  a  strike  got  to  do  with  phat?

 SUR!  INDRAJIT  GUPTA  !  Disrup-
 tian  of  seryices’-anything  can  be  broug-
 ht  within  that  supplies,  for  example.
 You  can  say  that  workers  of  ४  textile

 स।  disrupted  the  supply  of  cloth.

 SHRI  ए.  ४.  NARASIMHA  140:

 They  are  covered  by  different  lawa.  *

 ad  a

 न्514 1  INDRAJIT  GUPTA®  :  कु  ।ं०

 covered  by  differegt  laws.  But  this  can

 also  be  made  to  apply  to  thém.
 थ

 PROF.  MADHU  DANDAVATE ?

 (Rajapur)  :  You  can.  have  repression

 under  various  laws.
 _

 =  ।  हन

 SHRI  INDRAJIT  GUPTA:  Ins-

 tead  of  leaving  it  open  to  doubt,  Why

 don't  you  clarify  and  change  these

 things?  ४०  not  know  What  you  are

 going  todo.  But  you  have  not  said

 anything.

 SHRI  ।.  ह,  NARASIMHA  RAO:  It

 is  28.0  to  be  done.

 -

 SHRI  INDRAJIT  GUPTA  *  Blag-

 ket  powers  have  been  given  to  *  the

 bureaucracy.  We  know  how  they  be-

 have,  ad  we  know  their  attitude  to-

 wards  the  whole  peopic,  and  । पिह

 democratic  movements  in  this,  country.
 We  ars  opposed  to  this  because  we  can.

 nol  accept  this  in  ils  present  form.  It

 does  not  mean  ग  4है है  that  -०  4८  not

 opposed  to  terrorism  of  ह  terrorist

 activities;  we  are  sguinst  that..We  have

 made  it  clear  many  tits  in  this:  House

 and  outside  that  this  kind  of  weapon

 should  pot  be  put  inio  the  hands  था  +  (पिट

 bureaucrats.  +

 ;
 भरी  राम  विलास  पासवान  (होगी  पुर):

 सभापति  महोदय,  यह  सरकार  कुछ  देर

 पहने  एन  एस  ए  की  बाड़  मेंਂ  कार  a7

 प्रा तंक बादी  एरिया :  विधेयक.  की  :  झाड़
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 में  क्या-क्या  करना  चाहती  है,  उसका

 पता  नही?  हमारे  राव  साहब  उसको  बाबूजी,

 विद्वत्तापूर्ण,  कानून  की  भाड़  में  पौर

 संविधान  की  wis  में  उसकी  एक  जसी

 खोज  समझते  चल  रहे  हैं।  मैं  कहता  हूँ

 कि  यदि  श्राप.  इसको  लागू  करने

 बालें  रहें  तो  श्राप  पर  तो  विश्वास  किया

 जा  सकता  है।  लेकिन  जब  झपको

 ही  मालुम  नहीं  कि  arg  कितनी  देर  रहेंगे,

 कितने  दिन  गद्दी  पर  रहेंगे  तो.  भविष्य

 की  गारंटी  लेना न  आपके  लिए  उचित

 है  प्लोर  न  मेरे  लिए  उचित  है।  एक्ट

 एक्ट  होता  है श्रीर  Ga  Haz  होता  है  ।

 लेकिन  जध  कोई  एक्ट  अफसरों  के  हाथों

 में  जाता  है  तो  वे  उसका  अपने  तरीके  से

 प्रयोग  करते  हैं  उसके  बाद  एक्ट  एक्ट

 के  स्थान  पर  रह  जाता  है भ्र ौर  HIS  फैकट

 के  स्थान  पर  आ  जाये  हैं  ।
 क

 सभापति  जी,  मैं  भ्रामक  बिहार  वा

 एक  उदाहरण  देना
 चाहता  हु  |  राम

 दुलारी  सिंहा  जी  बिहार  से  कराती  हैं,  इनको

 मालूम  होगा  भोर  हमारे  कई  साथी,

 दोनों  पक्षों  में  बनने  वाले,  वहां  से  are  हैं,

 उनको  मी  जानकारी  होगी  कि  “वहां  को

 राजधानी  पटना  को  पूरा  का  पुरा  झ्रातंक-

 बादी  एरिया  घोषित  कर  दिया  गया  है  ।

 भ्रातंकवादी  एरिया  घोषित  करने  के  पीछे

 fas  कारण  यदि  है  कि  वहां  कुछ  शंड्यूल्ड

 काइट्स  के  गरीब  लोग  सरकार  से  न्यूनतम

 मजदूरी  देने  बी.  मांग  कर  रहे  हैं,

 वहां  के  एग्रीकल्चर  लेबर  मिनिमम

 बेजेज  एक्ट  की  मांग  कर  रहे  हैं।  उनकी

 मांग  पर,  किसी  को  नक्सलाइट  के  नाम  पर

 मारा  जा  रहा  दै  तो  किलो  को  किसी  दूसरे

 नाभ  पर  ।  वहाँ  पर  बड़  बड़ें  लोगों,

 पुलिस  wht  एडमिनिस्ट्रेशन  सब  की  सांठ-

 गांठ  से  पुरे  एरिये  को  आतंकवादी  एरिया

 घोषित  कर  दिया  गमा  हैं।  उसका  विस्तार
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 गया  कौर  नालन्दा  तक  बढ़ता  जा  रहा  21

 हमारे  मर  लाल  बैठा  जी  पूर्णिया  जिले  से

 aia  हूँ,  वहां  भी  यही  हाल  है  ।  कोई  जिला

 वहां  ऐसा  नहीं  है  जिसके  किसी  न  किसी

 भाग  को  आतंकवादी  क्षत्र  घोषित  न  किया

 गया  हो।  इसीलिए  मैं  कहना  चाहता  हू

 कि  श्राप  बंदर  के  हाथ  में  साला  देने  का

 काम  मत  करिए,  उसको  आपने  पहलें  से

 ही  काफी  हथियार  दे  रखे  हैं  बंदर  को

 बाप  तोप  चलाने  का  मोका  सत  दीजिए  ।

 यहाँ  हमारे  साथियो ंने  बताया  कि

 ऐसा  बिल  कराना  चाहिए  भोर  कब  लाना

 चाहिए,  लेकिन  जब  सरकार  चाहती  है,

 कोई  मी  बिल  ले  जाती  है  ।  मैं  इसीलिए

 इसका  विरोध  कर  रहा  हैं  कि  शभ्रातंकचाद

 के  नाम  पर  श्रांतकबाद  को  फलाने  का  मौका

 मत  दीजिए'।  मैं  आपसे  पुछना  चाहता

 हैं  श्राप  ईमानदारी  से  राव  साहब  अपनी

 छाती  पर  हाथ  रखकर  कहिए  कि  जब

 महाराष्ट्र  में  जब  पुलिस  राष्ट्र  हुए,

 महाराष्ट्र  में  कम्यूनल  राष्ट्र  भी  हुए,

 भोंसले  साहब  के  जमाने  में  पुलिस  राष्ट्र

 हुए  सेना  में  भी  हुए  तो  वहां  आपने

 mana  गरिया  घोषित  किया |

 लेकिन  बिहार  में  जहां  मजदूर  शभ्रघिकारों

 की  लड़ाई  लड़  रहा  है  लेडीज  लेबररें  धपने

 अधिकारों  की  मांग  कर  रहा  है  उस.  एरिया

 को  श्राप  प्रा तंक बांदी  एरिया  घोषित  कर

 देते  हैं  ।  मेरा  कहना  सिर्फ  यही  है  कि  इस

 बिल  का  प्रहार  समाज  के  कमजोर  वर्ग  के

 लोगों  पर  हो  होगा  कौर  उनके  'खिलाफ
 -

 ही  इसे  इस्तेमाल  किया  जायेगा  ।  पुलिस

 एडमिनिस्ट्र शान
 शौर  बड़े  लोगों  को  सांठ-

 wis  होगी ।  मैं  जानता  हूं  कि  श्राप  यही

 जवाब  दगे  कि  हमारा  दंटशन  पंजाब  से  है  ।

 लेकिन  पंजाब.  में
 ।

 अक्तूबर.  से...
 सुरपति

 शासन  लागु.  gar  है,  जिसको  मर  एक  साल
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 पूरा  होने  वाला  है,  पहले  पंजाब  में  चीफ

 मिनिस्टर  फेल  होते  थे,  अब  गवर्नर  भी

 फेल  हो  गएं  हैं।  जब  कि  गवर्नर  के

 नोमानी  होते  हैं  ।  आपका  राष्ट्रपति  waa

 मी  पंजाब  में  फेल  हो  चुका  है  ।  क्या  श्राप

 aa  वहां  पर  कोई  नई  लोकप्रिय  सरकार

 बनाने  की  बात  सोचे  गे  या  ऐसे  ही  टर  रीडर्स

 एरिया  के  नाम  पर  सेना,  फौर्ज  शौर  पुलिस

 को  ही  वहां  का  शासन  सुपुर्द  करते  जाए  ।

 इस  तरह  से  तो  हिन्दुस्तान  के  लोकतंत्र  का

 AMAT  Bla  होता  जा  रहा  है  कौर  जल्दी

 ही  वह  समय  आ  जाएगा  कि  जब  इनको

 पावर  का  चस्का  लग  जाएगा  तो  श्राप

 समय  सकते  हैं  फिर  इस  देश  का  क्या

 होगा।  इसीलिए  मैं  इसका  विरोध  करता

 हूं
 घौर  जमकर  विरोध  करता  हूं  क्यों  कि

 pee  के  बारे  में  मैं  जानता  हू ं।

 QRH  इसका  फैट  मालूम,  है  शौर

 एन.एस.ए.  में  क्या  gat  वह  अ्रलग  चीज

 है।  लेकिन  इस  भ्रातंकवाद  एरिया  की

 वजह  से  गरीब  लोग  मारे.  जायेंगे  ।

 कोलहन  में  कोई  राज्य  की  मांग  हो  रहो

 है  सेकड़ों  साल  से  वहां  के  ध्वादिवासी  लड़

 रह ेहैं  ।  पहले  वह  जंगल  से  लकड़ी  काट

 सकते  थे।.  लेकिन  राज  नहीं  काट  पा  रहे

 हैं।  ,उनकी
 जवान  लड़कियां  दातून  बेचने

 पटना  जातीं  हैं,  सतपाल  परगना  से  पटना

 भाती  हैं,  उनके  साथ
 कं [इरानी  की  जाती  है  |,

 अब  जब  उनको  किसी  प्रकार  की  लकड़ी

 नहीं  मिलेगी  तो  यह  जाच  बेचारा  भुखा

 करेगा  तो  Fat  करेगा  ?  जब  भी  कोई  AIA

 प्रतिकार  के  लिये  मांग  करेंगा  तो  नाप -  पूरे

 सन् थाल  परगना  को  टेररिस्ट  एरिया

 घोषित  करेंगे,  समाज  के  कमजोर  वर्ग  के

 लोग,  हरिजन,  आदिवासी  श्रुति  अधिकार

 मांगेगे  तो  श्राप  उसको  टेररिस्ट  एरिया

 (Spi,  Courts)  Bill  438.0

 डिक्लेयर  कर  द,  यह  वहां  तक  उचित

 होगा।  मेरा  निवेदन  है  कि  Tat  करना

 सरकार  के  लिये  भी  खतरनाक  चीज  है,

 भ्र ौर  वह  भी  ऐसी  सरकार  के  लिखे  को

 ala  को  जनप्रतिनिधि  सरकार  कहती  है  ।

 प्राय  aga  अधिकार  को  क्यू  रोकने  के  हाथ

 में  न  दीजिये  बिना  किसी  दिनं  यह  भ्रामक

 गले  को  ही  फंदा  बन  सकता  है  इसलिये

 मैं  गृह  मंत्री  जी  से  ध्राप्रह  करू  गा  कि  बजाय

 कानूनी  दांव  पेंच  में  जाने  के  जो  व्यास-

 तारीक  कठिनाई  लोगों  को  होगी  उसकों

 बाप  समझें  कौर  इस  बिल  को.  वापस  ले

 ल
 न

 SHRI  SATYASADHAN  CHAK-

 RABORTY  (Calcutta  South):  Mr.

 Chairman,  it  has  become  almost  ।

 practice  with  this  Government  to  हु?  0०

 mulgate  ordinances  before  the  sitti0g

 of  Parliament.  On  the  14th  of  Ju’ਂ

 this  Ordinance  was  promulgated,  I  do

 not  understand  why  the  Government

 did  so,  Because  the  House  was  going
 to  meet  on  the  23rd  of  July  only  and

 unless  they  had  decide*  io  show  dis-

 respect  not  only  Stsrespect  but

 coniempt—to  this  House  that  we  shall

 promulgate  Ordinances,  ihey  are  bound

 to  show  disrespect.  11  is  a  disrespect
 not  only  -to  Members  sitiing  on  this

 side  of  the  House,  it  is  a  disrespect
 even  to  the  rulling  Party  members.  As

 a  matter  of  fact,  Ordinances  are  pro-
 mulgated  because  of  a  situation  which  js

 such  that  it  is  absolutely  necessary.
 Can  the  Minister  justify  that  sucha

 situation  arose,  warranting  this  Ordi-
 nance  just  before  the  House  was  going
 to  sil,  except  to  demonstrate  to  the

 people  that  we  do  not  take  that  Parlia-
 ment  is  important,  we  are  contemplat-
 ing  25  a  matter  of  fact,  that  this  is  a

 part  of  our  campaign  and  method ?
 Otherwise,  how  can  you  justify  it  ?

 Secondly,  I  question  the  honesty
 of  the  Government  when  they  have

 brought  this  terroist  intested  areas
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 111],  ‘tare;  you  really  serious,  are  you

 really  honest  ।  ।  canshow  an  example

 which  will  show  what  you  are  saying,

 and  what  you  are  not  doing.

 In  Punjab  one  person  was  arresied,

 it  has  come  in  the  papers,  one  Nihal

 Singh  Haryana  Belawala  was  arrested

 with  arms,  he  was  arrested  because  he

 had  arms,  be  was  arrested  because  he

 was  a  terrorist.  But  later  on,  he  was

 released  and  he  is  now  one  of  the

 leaders: for  Kar  Seva  in  the  Golden

 Temple.  Please  verify.  Nihal  Singh

 Haryan  Belawala.  We  was  arrested,

 and  then  he  was  released  because  he

 said  that  be  would  take  part  in  Kar  Seva

 and  you  released  this  terrorist  also.

 On  the  earlier  occasion  we  have

 beem  seen  that  by  releasing  Haji
 Mastan  you  have  shown  your  liberalis-

 ation  of  the  criminals  and  how  you

 apply  your  draconian  laws  to  your

 political  opponents.

 The  very  purpose  of  the  Bill  is  to

 have  ,  spitting  fire.  My  answer  is  no.

 In  Punjab  you  have  all  the  Acts—

 Preventive  Detention,  National  Secu-

 rity,  Disturbed  Areas,  everything—
 but  why  is  it  that  you  could  not

 control  the  situation?  In  Punjab  how
 '

 many  terrorists  have  you  really  arrested

 during  the  whole  period?  You  will!

 see  that  in  Assam  and  also  in  Punjab
 it  was  not  only  the  failure  of  the

 administration  but  it  was  because  of

 the  indifference  and  inability  of  the

 administration  of  active  connivance  of

 the  administration  that  such  terroristic

 activities  were  perpetrated.  -5  भ

 matter  of  fact,  what  is  happening  today
 is  this  that  either  in  communal  riots  or

 in  disturbarices  in  Punjab  and  Assam,

 the  Police  Force  youself  is  getting

 involved.  What  are’you  going  to  do  about

 it?  Is  it  possible  to  curb  these

 activities  only  with  these  Acts?  ।

 think,  it  is  pot  possible.  If  that  is

 not,  possible,  -what  is  the  purpose

 behind
 it?  Why  is  it  that  by  norma!

 legal  procedure  you  cannot  run  the

 =  7
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 country  ।  @ur  Home  Minister  is  a

 scholar.  He  knows  many  things,  I

 want  to  remind  him  about  the  days  of

 Magna  Carta,  I.ong  long  ago,  people

 fought  against  despotic  power  of  the

 rulers.  Since  then  the  history  has  been

 the  struggle  against  despotism.  । ूटी

 to  warn  the  Home  Minister  that  power

 corrups.  It  has  corrupted  you.
 Absolute  power  corrupts  absolutely,  It

 is  going  to  corrupt  you  absolutely  be-

 cause  you  will  not  have  any  informa-

 tion  about  what  an  ordinary  policeman
 would  be  doing.  Armed  with  extra-

 ordinary  laws,  the  local  than  .a  will  be

 a  torture  chamber.  The  officer  incharge
 would  be  the  despot.  And  you  are

 making  all  the  police  officers  despots
 because  of  this.  This  is  sheerly

 ridiculous.  It  would  appear  ridiculous

 to  anyone  who  has  democracy  in  his

 heart,  to  say  that  onus  of  proving  the

 guilt  remains  on  the  accused.  10  it

 is  the  duty  of  the  Government;  it  is

 the  duty  of  the  person  who  accuses,

 Elsewhere  that  is  the  civilised  rule.

 Under  this  Government,  we  are  going
 back  to  terrorism.  If  that  is  so,  it  will

 be a  great  danger,  ह  think  that  this

 Government  is  getting  divorced  from

 the  people,  The  more  the  Government

 is  divorced  from  the  people,  the  more

 it  would  have  to  depend  on  administra-

 tive  and  cotrcive  machinery,  Coercive

 machinery,  arbitrary  and  extra-ordinary

 powers  are  to  be  used  by  a  State  only
 in  very  very  extraordinary  circum-

 stances.  I  (10 1101  believe  that  थ  over

 India  there  are  extraordinary  circum-

 stances.  1  think  they  have  a  fear  that
 with  their  economic  policy.  the  way

 ihey  are  running  the  country,  they  are

 going  +o  be  totally  isolated  from  the

 people  and  they  are  desparately  depend-

 ing  on  the  coercive  machinary  and

 administratton.  This  is  dangerouy,  ।

 oppose  the  introduction  of  this  Bill.  ।
 warn  the  Home  Minister  because  he  15

 carrying  the  deformed  baby,  as  Mr,

 Somnath  Chatterjee  has  said,  of  other

 persons  conceived  in  sin.  [  want  that

 he  should  withdraw  it  as  a  gentleman,
 scholar  and  a  liberal  politician.  He

 should  withdraw  and  not  allow  him-
 self  to  be  termed  in  history  as  a  good
 man  actually  piloting  the  worst  possible
 Bills  J  hope,  even  at  this  late  hour,
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 good  sense  will  prevail  upon  him,

 reason  will  dawn  upon  him  and  he  will

 withdraw  this  Bill

 PROF.  MADHU  DANDAVATE :

 Sir,  at  the  introduction  stage  we  necd

 not  go  into  the  details  but  ।  would  like

 to  record  certain  observations.  ।

 remember,  on  one  occasion  Gandhiji,
 while  writing  in  Young  India  had  said

 that  any  government  or  a  State  that

 requires  to  be  armed  by  repressive
 measures  and  laws  is  inherently  weak  in

 its  democratic  structure.  That  is

 exactin.  what  we  are  experiencing  as  far

 as  the  present  Government  is  concern-

 ed.  Everybody  wants  terrorism  to  be

 checked  but  whenever  terrorism  o

 some  other  violent  activities  -get  associ-

 ated  with  certain  problems  in  various

 States,  it  is  the  polical  solution  of  the

 problem  that  can  end  the  climate  or

 violence,  that  can  end  the  climate

 of  terrorism,  that  can  end  the  climate

 of  conflict,  and  stress  has  to  be  =  given
 on  that.  They  are  pursuing  the  path
 at  the  wrong  end  and,  therefore,  they

 are  requiring  to  arm  them  selves  by
 such  measures.

 As  far  as  the  terrorism  is  concerned,

 they  have  made  the  net  so  wide  that

 Iam  inclined  to  agree  fully  with  Mr.

 Indrajit  Gupta  that  those  of  us  who

 are  in  working  -"4  movement,  trade

 union  movement,  invelved  in  various

 Struggles,  struggles  of  the  Adivasis,
 various  class  siruggles,  you  will  find

 that  all  of  them  in  one  way  or  the

 other  will  be  brought  into  the  ambit  of

 this.  He  says,  mo  doubl  there  are

 other  laws.  1 11 ठक  have  taken  proper

 precautions  to  see  that  every  opport-

 unity  is  taken  to  have  different  Acts  or

 Jaws,  There  is  Lssential  Services  main-

 tenance  Act.  9०  if  under  the  garb’  of

 disrupting  the  communication  some

 body  is  {to  be  dvtained, |  agree  with

 him  that  they  have  made  भ  special
 measure  for  that.  Dut  just  as  there

 can  be  various  grounds  for  detention,
 there  can  be,  various  instruments  of  re-

 pression  also  and,  therefore,  they  have  ong
 law  inthe  form  of  Essential  Services

 Maintenance  Act,  then  there  is  a  law

 regarding  the  terrorists.  The  net  has

 been  spread  very  wide.  Ido  not  want
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 to  repeat  what  Indrajit  Gupta  has  said.

 If  anybody,  for  instance,  launches  an

 agitation  for  the  implementation  of

 Mandal  Commission’s  Report  or  for

 creation  of  linguistic  States  there  was

 a  Sanyukta  Maharashtra  Moverhent

 Many  Congress  men  were  there,  they
 returned  back....

 (interruptions)

 AN  HON.  MEMBER ;  Andhra

 movement  also

 PROF.  MADHU  DANDAVATE  :

 In  Andhra  also  there->  was  -

 agitation  there  was  an  agitation
 in  Gujarat  also.  No  doubt,  violence
 took  place  but  if  anybody  were  to

 decide  that  the  Sanyukta  Maharashtra

 agitation  or  Andhra  agitation  or  agita-
 tion  in  Gujarat  could  be  actually  put
 down  by  utilising  the  laws  like  the
 terrorism  Act,  in  that  case  they  would
 have  been  greatly  disillusioned.  Politi-

 cal  solution  had  to  be  found  out.  And
 the  moment  political  solution  Was

 found  out,  the  entire  climate  of

 violence  was  totally  destroyed.  Even

 those  who  tried  to  provake  violence,
 they  got  iSolated,  they  did  not  ‘get

 people’s  support  at  all.  Therefore,  it

 is  the  political  solution  that is  more

 important.

 Now,  going.  by  the  text  of  this

 particular  Bili,  1  feel  that  if  Gandhi  Ji
 were  (to  be  alive  today,  |  do  noi  know
 what  he  would  have  thought  about  it,
 1  wil)  give  one  instance.  Even  during
 the  freedom  struggle  Gandhi  Ji  was

 pledged  to  non-violent  means.  But
 even  when  Gandhi  Ji  started  the  move-

 ment,  you  know  as  a  student  of  history
 that  there  was  a  Chauri-Chaura  episode.
 After  that  he  stopped  that  movement
 no  doubt  but  all  the  same  that  violence
 did  take  place.  But  Gandhi  Ji  did  not
 take  the  attitude  that  those  who  were
 involved  should  be  hanged  or  should
 be  detained.  By  that  the  problem  was
 not  goingto  be  solved.  He  tried  to
 find  out  a  _  politica]  solution,  He
 created  a  campaign.  He  insisted  that
 non-violent  methods  were  better,  And



 463.0  Terrorist  Affected  Areas  6  AUGUST,  1984

 (Prof.  Madhu  Dandavate)

 you  see  that  the  Chauri-Chaura  episoda

 was  not  repeated  on  a  big  scale  later

 on,  Here 1  must  clarify.  ।  do  not

 agree  with  some  of  my  friends  who

 fee]  that  this  will  only  strengthen  1e

 bureaucrats.  There  is  neoradicalism

 in  this  country—save  the  Minister  and

 “hang  the  bureaucrats.  I  was  not

 guilty  of  that  even  when  ।  functioned

 as  a  Minister.  Asa  Railway  Minister

 I  made  it  clear  that  if  there  were

 failures  in  the  railway  administration,

 1  shall  share  the  responsibility  and प
 shall  not  pass  on  the  burdon  to  the

 bureaucrats  just  as  if  there  are  good
 achievements  in  the  Railways  ।  am

 prepared  to  share  the  responsibility.

 So,  this  is  a  new  thing  that  is  develop-

 ing—putting  the  blame  of  everything  on

 the  bureaucrats.  ।  tell  you  these

 bureaucrats  dare  not  harass  the  people
 in  anindiscriminate  manner  if  they
 know  the  mind  of  the  Government  ancl

 the  mind  of  the  Minister.  When  a

 particular  bureaucrat  knows  that  the

 Labour  Minister  wants  harsh  policies
 towards  labour,  then  if  he  gave  an

 order  for  500  to  be  thrown  out,  the

 bureaucrat  will  be  prepared  to  throw

 away  600.  ।  -  always  the  direction

 that  is  given  by  the  political  leadership
 that  matters.  Therefore,  ।  d०  not

 say  that  this  will  concentrate  powers  in

 the  hands  of  the  bureaucrats.  Actually,
 this  will  give  4  wrong  direction  when

 such  measures  are  available.

 Sir,  You  Probably  might  be

 remembering  that  the  father  of  our
 Prime  Minister.  the  late  Pandit
 Jawaharlal  Nehru,  durrng  the  freedom

 struggle  had  given  one  slogan  ‘‘when
 the  freedom  isin  peril,  defend  it  with
 all  your  might’’  Duringg  the  Emer-

 gency,  The  Natlonal  Herald  had  carried
 this  inscription  of  Pandit  Nehru  “When
 freedom  is  in  peril,  defend  jt  with  all

 your  might"*.  There  were  instructions
 that  this  inscription  must  be  removed,
 beeause  they  were  the  days  of  emer-

 gency  and  it  was  felt  that  if
 The  National  Herald  carried  such  a  ban.

 ner  “When  the  freedom  is  in  peril’  de-

 fend  it  with  all  your  might”’,  it  would
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 be  taken  by  the  people  as  a  call  for  the

 secand  battle  of  freedom.  So,  that  in-

 scription  was  removed  till  the  Emer-

 gency  was  over.  Now  it  has  come  back.

 I  only  want  to  point  out  that  when

 you  have  a  certain  measure,  that  is

 taken  advantage  of,  to  suppress  all

 popular  movements  Under  the  garb  of

 terrirism,  against  those  who  are  carry-

 ing  on  trade  union  movement,  it  will

 beargued  that  though  they  were  not

 indulging  in  such  violence,  they  have

 uttered a  language,  which  is  likely  to

 provoke  violence,  and  therefore,  they
 must  be  detaicd,  ।  linguistic  agitations
 are  there,  they  will  be  told  the  same

 thing;  if  there  is  agitation  for  the

 implementation  of  the  Mandal

 Commission  Report,  the  samething  will

 be  done.  If  the  Adibasis  and_  the

 Scheduled  Castes,  who  have  become

 more  conscious  today,  fight  against  the

 atrocities,  they  will  also  be  told  that

 **you  are  carrying  on  the  fight  in  such

 a  manner  that  you  are  likely  to  go  the

 terrorist  path  and  therefore,  in  your
 own  interest  and  in  the  interest  of  the

 establishment,  it  is  better  you  are

 detained’’,  and  action  would  be  taken.

 I  am  surprised  and  shocked  by  the

 interpretation  given  by  one  of  the  offi-

 cials  of  the  Home  Ministry  regarding
 this  Bill.  The  Indian  Express  carried  it

 very  prominently,  The  official  says  that
 when  someone  is  put  behind  the  bars
 as  a  terrorist  and  he  is  brought  under
 the  ambit  of  this  law,  the  onus  of

 establishing  that  he  is  not  a_  terrorist
 will  be  on  the  person  who  is  alleged
 to  be  a  terrorist.  द  would  have  -under-
 stood  even  that.  But,  then,  he  went

 one  step  ahead  and  said  that  this  is’  on

 par  wilh  the  law  regarding  custodial

 rape  On  women.  If  a  custodial  rape  on
 a  woman  takes  place,  in  that  case,  be-
 cause  of  the  persistent  demand  of  the
 women’s  organisations,  Government

 finally  accepted  that  because’  of  the

 inhipitions  in  the  life  of  the  woman,
 she  is  not  prepared  to  speak  out  certain

 facts,  there  are  certain  built-in  diffi-

 culties  and,  therefore,  the  onus  will  be,
 not  on  the  woman  but  on  the  man



 465  Terrorist  Affected  Areas

 who  rapes  the  woman.  The  same  argu-
 ment  was  brought  in.  If  anybody  is

 brought  in  and  alleged  to  be  a  _  terro-

 rist,  in  that  case,  the  onus  will  be  on

 him.  This  is  a  strange  logic,  and  it  is

 on  such  logic  that  the  entire  Bill  is

 based

 Therefore,  in  the  interests  of

 democratie  climate  it  the  country  1

 think  this  Bill  must  be  withdrawn  किए,
 I  would  request  the  hon.  Home  Minis-

 ter  to  see  that  reason  prevails  and  even

 at  the  introduction  stage  he  does  not

 insist  on  introducing  the  Bill.

 SHRI  HARIKESH  BAHADUR

 (Gorakhpur)  Sir,  this  is  again  a

 draconian  measure.  Only  a  few  minu-

 tes  back,  we  had  opposed  one  undemo-
 cratic  Bill.  This  is  yet  another  unde-

 mocratic  Measure,  which  is  going  to  be

 adopted  by  the  Government.

 This  particular  Bill  is  completely

 against  the  spirit  of  the  constitution,

 It  is  hundred  times  more  dangerous  than

 the  Rowlatt  Act,  against  which  1tt-

 tma  Gandhi  started  the  satyagraha,
 Our  hon.  Home  Minister,  who  is  suppo-
 sed  to  be  a  Gandhia,  [  4०  not  know

 why  he  has  chosento  bring  this  Bill

 forward.

 PROF.  MADHU  DANDAVATE :
 He  isa  Gandhian,  but  his  Gandhi  is

 different,

 SHRI  HARIKESH  BAHADUR:

 It  looks  that  our  present  Government

 has  adopted  a  different  style  of  function-

 ing.  .  That  is  why  they  are  not  going  to

 bother  about  the  Constitution,  democ-

 racy,  liberty,  freedom  and  the  funda-

 rental  rights  of  the  citizens.  They  ate

 ignoring  them  all  and  bringing  one  by

 one  several  draconian  measures  before

 this  Parliament,

 According  to  this  Bill,  the  Central

 Government  can  declare  any  area  as  a

 terrorist-affected  area,  without  consul-

 ting  the  State  Government.  So,  this

 measure  may  be  used  against  the  State

 SRAVANA  ”.  1906(S'AKA)
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 Governments,  which  are  inconvenlent

 to  the  Central  Government,  in  order  to

 achieve  their  designs.  Suppose  there  is

 some  agitation  ina  State,  even  if  is  a

 just  struggle,  it  can  be  declared  asa

 wrong  thing,  as  a  terrorist  activity,
 without  finding  a  political  solution  for

 thatand,  in  that  way,  that  particular
 State  Government  can  be  bi-passed.

 The  camera  trial  which  has  been  mentioned

 in  this  Billis  a  very  dangerous  pheno-
 mena.  Because  of  this,  I  can  unders-

 tand,  many  innocent  people  may  be

 subjected  to  suppression.

 Now,  Sir,  the  arrested  person  has  to

 prove  himself  that  he  is  not  a  guilty

 person.  This  is  also  a  very  peculiar

 type  of  thing.  In  some  matters  as  Prof.

 Madhu  Dandavate  has  already  said,  we

 wanted  that  the  Government  should  do

 it.  but  government  did  not  go.  now

 they  have  decided  to  do  it  in  this  parti-
 cular  case.  Now,  I  am  quite  confident

 that  this  Bill  will  be  used  against  the

 weaker  sections,  the  political  people
 who  are  inconvenient  (०  the  Govern-

 ment  and  also  against  the  struggle  of
 the  workers  who  raise  voice  for  their

 just  demands,

 Now,  60  far  as  bureaucracy  is

 concerned,  if  they  are  getting  this  arm,
 it  would  definitely  be  misused  by  them

 at  the  instance  of  the  Government  itself

 because  if  the  Government  wants  that

 the  people  who  are  not  favourable  to

 the  Government,  they  should  be  suppre-
 ssed,  bureaucracy  will  adopt  that  type
 of  attitude  and  they  will  take  revenge
 according  to  their  own  ways  also.  That

 is  why  I  oppose  this  Bil!  which  is  totally
 undemocratic  and  is  against‘  all  the

 norms  of  democracy.  It  also  goes

 against  the  Fundamental  Rights  of  the

 citizens.  That  15  why  !  would  like  to

 request  the  Hon,  Home  Minister  to

 withdraw  this  Bill  instead  of  introduc-

 ing  it.  न

 2re0.  RUP  CHAND  PAL

 (Hooghly)  :  Sir,  I  rise  to  oppose  the  Bill
 even  at  the  stage  of  its  introduction.

 | | 87  not  going  into  the  details,  Sir.
 This  piece  of  legislation,  which  is  being
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 proposed  is  against  the  spirit  of  Funda-

 menta!  rights  that  have  been  given  to  us

 under  the’Constitution.  Sir,  1  have  no

 doubt  at  all  that  the  sole  purpose  of

 this  Bill  is  to  curb  democratic  move-

 ments,  the  movements  of  the  trade

 unions  and  the  workers,  the  peasants

 and  others.

 Sir,  the  other  day  ।  was  going  thro-

 ugh  a  small]  book.  There  is  a  reference

 in  it  on  terrorism,  It  explains  how  in

 many  countries  the  ruling  class  are  using
 terrorism  as-a  weapon  to  curb  the  just

 democratic  movements,  just  movements

 of  the  people.  Here  also  Sir,  no  one

 just  can  quarrel!  that  when  one  is  killing

 some  other  innocent  people,  that  should

 be  stopped  through  the  normal  laws  of

 the  land.

 Sir,  the  problem  is  regarding  the

 definition  of  terrorism.  Who  is  terra-

 tist  ?  Sir,  from  our  own  experience  we
 have  seen  even  here  that  the  one  who

 is  continuing  the  very  just  trade  union

 activities,  he  is  described  as  a_  terrorist.
 Even  we  were  described  as  a  extremists,
 because  we  were  demanding  some  of  our

 just  rights  from  the  employers.  When
 We  went  in  procession  to  press  for  a

 particular  demand  it  was  said  by  the

 employers  the  we  were  coersing.  The

 same  point  is  being  used  here.  Any

 procession,  any  assembiy  any  group  of

 people  coming  with  a  very  just  demand

 may  be  described  by  the  employer,  may
 be  described  by  the  interested  people  as
 coersion.  And  in  such  a  measure  in
 the  name  of  terrorism,  the  bureaucrats
 will  use  it  against  the  people,  against
 their  very  just  aspirations  and  demands.

 *

 So,  even  al  the  stage  of  introduc-

 tion,  I  would  request  the  Hon.  Minister
 that  the  Government  should  not  take
 such  an  extraordinary,  sweeping  and

 arbitrary  powers.

 It  has  been  said  in  the  Statement
 that  the  law  and  order  situation  in
 certain  parts  of  the  country  has  been

 disturbing.  May  I  know  from  the  Hon,
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 Minister  can  he  quantify  the  number  of

 terrorists  or  quantify  terrorism  in  our

 country  ?  This  I  say  because  when  the

 Punjab  problem  was  continuing,  there

 _was  a  demand  why  not  the  Government

 come  out  with  a  White  Paper  regarding

 terrorism  and  the  number  of  terrorists.

 At  one  stage  it  had  come  that  the  number

 ofthe  terrorists  in  Punjab  was  47  or

 something  like  that.  They  did  not  come

 out  with  full  details  regarding  tearro-

 tism.  So,  also  Sir,  1  demand  from  the

 Hon.  Minister  at  this  stage  to  bet  us

 know  what  are  the  certain  paris
 in  our  country  where  Jaw  and  order

 situation  is  such  as  to  justify  that  the

 Government  should  come  out  with  such

 a  police  of  legislation.

 Secondly,  can  he  just  quantify
 (errorism  in  Our  country  so  that  he  can

 explain  his  own  statement  to  the  people
 of  the  country  that  the  national  soverci-

 ghty,  the  territorial  integrity  are  being
 threatened  and  so  there  is  an  urgency
 for  this  piece  of  legislation.  That  is

 my  Plea  to  the  Hon.  Minister  at  the

 stage  of  introduction.  please  explain
 this  and  because  of  our  serious  objec-
 tions  and  the  serious  objections  of  the

 people  let  him  consider  and  withdraw
 the  Bill  at  least.

 SHRI  SOMNATH  CHATTERJEE

 (Jadavpur):  Sir,  the  Prime  Minister

 spoke  of  the  ‘healing  touchਂ  after  the

 Army  action.  If  the  Government  has

 thought  this  to  be  one  of  the  instances

 of  providing  healing  touch,  ।  think  they
 are  sadly  mistaken.

 (interruptions)

 Sir,  :  remember  I  was  in  the  Howse

 in  1971  when  MISA  was  introduced  and

 was  passed  with  acclamation  by  the

 Ruling  Party  with  great  gusto,  and  many
 of  them  became  the  victims  of  that
 MISA  in  the  Ruling  Party  itself.

 Therefore,  don’t  be  under  any  illusion.

 Today  you  may  be  in  the  good  books  of

 the  power  that  be,  but  you  may  not
 continue  to  be  so.  Therefore,  I  request

 my  friends,  specially  my  young  friends
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 here,  to  judge  these  matiers  on  merits.
 Don‘t  go  by  whips  alone.  These  are

 matters  which  wil!  redound  on  the  life

 of  the  ordinary  people  of  this  country.

 Therefore,  these  are  not  matters  which

 will  go  by  these  standards.

 Sir,  why  are  we  opposing  this  ?  -

 it  bas  been  clearly  pointed  out,  we  have

 throughout  opposed  terrorism  and

 terrorist  activities.  We  are  sure  that  we,
 on  the  part  of  the  opposition,  have  not

 done  anything  to  encourage  terrorism  or

 terrorist  activities.  Are  we  not  म  favour

 of  Punjab  coming  back  to  the  mainstream

 of  our  country  ?  ४e  have  been  deman-

 ding  taking  of  proper  action  primarily

 political  coupled  with  administrative.

 For  years  we  have  been  saying,  ‘do  thal

 in  Punjab’.  711६1  is  why  we  opposed
 the  special  Amendment  to  the  National

 Security  Act  in  April  1984.  Mr.  Rao,

 you  were  not  the  Home  Minister  then.

 We  say  that  by  merely  having  a  more

 rigorous  or  draconian  National  Security

 Act  for  Punjab  it  will  not  solve  the

 problem.  Probably  you  were  asked  to

 support,  you  must  have  spoken  in

 support  of  that.  Butit  did  not  solve

 the  problem  in  Punjab,  it  did  not  solve

 the  problem  in  Chandigarh,  Now,  what

 is  being  done  ?  In  ihe  name  of  meeting
 the  situation  which  has  to  be  again

 primarily  dealt  with  politically  as  well

 as  in  the  form  of  administrative  measu-

 res,  yOu  are  crealing  n¢w  ghosts.  It  is

 dangerous  that  such  a  concept  io  this

 country  is  being  brought  about.  That

 is  why,  I  say  the  capacity  of  the  mis-

 chief  mongering  of  the  Government  is

 unlimited.  These  are  perversities  to

 the  core.  Now,  any  part  of  the  coun-

 try  may  be  called  a  disturbed  zone  the

 entire  country  may  be  called  a  disturbed

 zone.  Sir,  it  is  only  on  the  subjective

 Satisfaction  of  the  Government,  it

 cannot  be  challenged  in  the  way  Section

 व 85  been  constituted,  i,e,,  ‘If  the

 Central  Government  is  of  the  opinion
 that  offences  of  the  nature  are  being
 committed  by  the  terrorists  on  such  a

 scale  and  ip  such  amanner  that  it  is

 expedient’-  immediately  it  becomes

 subjective-‘expedient  for  the  purpose  of

 coping  with  the  activities  there  by

 such  and  such  notification...”  Sir,  the  '
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 definition  of  the  ‘terrorist’  has  become
 such  that  no  violence  is  necessary,  no

 killing  will  be  necssary,  If  you  read
 the  definition  of  ‘terrorism’,  omitting
 the  other  things  ‘terroristਂ  means  ‘a

 person  who  indulges  in  the  disruption
 of  services  essential  to  the  community

 and  with  a  view  to  affecting  the  harmony
 between  different  castes  or  communi-

 ties’,  This  isa  terrorist  activity,  2ं०

 violence,  no  killing  nothing  is  necessary.
 ।  (115  the  intention  of  this  Parliament
 io  be  a  party  toa  legislation  like  that

 which  will  bring  the  entire  norma!

 functioning  in  this  country  toa  grind-

 ing  hale  ?  Then  you  declare  it  a  judicial
 zone.  Then  you  bring  in  sepecial  pro-
 secutor,  You  bring  in  special  judges.
 You  change  the  law,  What  is  the
 minimum  protection  in  the  o.  P,  (ए,

 Section  167:  Accused  being  presented/

 produced  before  the  Judicial  Magistrate
 is  being  done  away  with  if.  Itis  now
 the  Executive  Magistrate.  Prosecutor
 will  be  the  Magistrate  Judge.  This  is
 the  provision.  Section  167  is  being
 amended.  Provision  of  trial  in  camera.
 A  feeling  is  being  created  in  the  country
 that  whoever  lives  in  that  part  of  the
 area  is  primarily  a  terrorist.  Every

 person  in  that  area  is  being  brushed
 with  black  point.  Situation  is  being
 created  so  that  fear  psychosis  may  be

 there.-Is  this  the  way  you  win  the  hearts  of

 the  people  ?  You  shift  the  onus  on  them,
 A  person  who  evan  passes  through  it,
 a  person  who  fust  crosses  through  an

 drea  it  isshown  that  such  and  such

 person  had  been  at  a  place,  in  such  an
 area  ata  time  when  fire  arms  or  explosi-
 ves  were  used  at  that  place...such  and

 such  shall  be  presumed  to  be  quilty.
 Supposing  along  the  route  be  the  side
 of  the  road,  some  explosives  are  thrown

 and  I  pass  along  that  road,  at  that  moment,
 ।  can  be  caught  saying  that  you  have
 (०  prove  that  you  are  not  guilty.  This
 is  the  law  of  jungle.  I  would  request
 hon.  Minister  both  from  administrative

 point  of  view,  judicial  point  of  view,
 our  minimal  Constitutional  rights  point
 of  view.  Unfortunately,  our  -Constitu-
 tion  has  given  certain  fundamental

 rights  but  have  taken  away  by  their  left
 hand  by  providing  for  reasonable
 restrictions.  Iconsiderit  a  shame  of

 our  Constitution,  Unfortunately;
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 Provision  jike  Preventive  Detention  is

 there  in  our  Constitution  and  that  is

 being  taken  recourse  to  since  the  dawn

 of  independence  in  this  country.  There-

 fore,  you  may  say  you  have  the  power.
 ।  But]  am  sure  and]  hope  this  will  be

 tested.  This  a  violative  of  the  equality

 clause  ion  the  Constitution.  This  creates

 division  among  the  people  on  the  plea
 of  so«called  terrorism.  Itis  going  to

 be  utilised  against  political  opponent

 and  I  do  not  mind  if  they  become  the

 victims  of  these  lawsthemselves.  But

 other  people  cannot  be  kept  at  the

 mercy  of  this  Government  to  be

 suppressed  by  laws  like  this.  Therefore

 we  oppose.

 SHRI  RAM  PYARE  PANIKA

 (Robertsganj):  ।  8111.0  on  थ  point
 of  order.  Please  see  Rule  72  :

 “If  a  motion  for  leaye  to  intro-

 duce  थ  Bill  is  opposed,  the

 Speaker,  after  permitting,  if  he

 thinks  fit,  brief  statements  from

 the  member.”’

 MR.  CHAIRMAN:  1  am  aware

 of  the  rules.

 Shri  Sunil  Maitra,

 SHRI  SUNIL  MAITRA  (Calcutta

 North  East):  ।  oppose  the  introduc-

 lion  of  the  Bill,

 I  could  have  understood,  although  I

 might  not  have  supported,  had  the  Biil

 been  only  for  Punjab.  In  the  veryfirst
 clause  of  the  Bill  it  has  been  siated  that

 ihe  applicability  of  the  Bill  is  for  the

 whole  of  the  country  cxcept  Jammu

 and  Kashmir.  Where  such  terrorist

 activities  at  the  moment  are  taking

 place,  the  Government  has  not  yet
 told,  mor  it  is  within  our  knowledge
 that  such  65  called  terrorist  activities
 are  taking  place  outside  the  State  of

 Panjab.

 (Spl.  Courts)  Bill  472

 Even  in  the  State  of  Punjab,  whatever
 terrorist  activities  are  taking  place  or

 something  like  that,  from  my  own

 experience,  ।  would  like  to  draw  the
 attention  of  the  Home  Minister  to
 certain  serious  facts,  Sir,  nobody
 talks  on  facts.  Everybody  talks  from
 his  own  expericnce.

 1  am  coming  from  the  State  of

 West  Bengal.  I  have  my  own

 experience  about  the  terrorist  activities.
 In  the  year  1971-72,  did  this  Govern-

 ment  consider  the  activities  of  Naxalites
 in  the  State  of  West  Bengal  as  terrorist

 activities  ?  How  many  innocent

 persons  have  been  murdered  by  the

 terrorists  in  the  State  of  Punjab,  the

 precise  figures,  1  am  not  having  now

 Bul  it  may  be  in  the  neighbourhood  of

 300  or  400,  if  you  set  aside  the  question
 of  casualties  arising  out  of  the  Army

 operation.  जिप!  मुह 1110  State  of  West

 Bengal,  my  party  alone  had  the  casualty
 of  1200  comeades  in  the  year  1971.72.

 They  were  knifed,  they  were  shot  and

 in  such  heinous  manner,  1200  of  my

 Party  members  were  butchered.  This
 Government  was in  power  then.  They
 did  not  think  it  necessary  to  bring  such

 a  Bill  then.  From  that  experience,
 we  also  came  fo  know  that  all  these

 so-called  terrorists  in  the  State  of  West

 Bengal  were  not  actually  Naxalites.

 The  Government  of  India’s  Special

 intelHigence  Branch  called  Research  and

 Analysis  Wing  got  the  criminals  infiltra-

 ted  into  the  ranks  of  the  Naxalities  and

 utilised  them  in  killing  us.  What  is

 the  guarantce  that  you  are  not  doing
 the  same  thing  in  Punjab?  ।  man

 once  bitten  will  always  feel  shy  There.

 fore,  unless  and  until  they  come

 forward  with*  e¢rtain  concrete  proof
 that  their  Research  and  Analysis  Wing
 did  not  doit  in  the  year  1971-72  in  the

 State  of  West  Bengal,  1  oppose  this  Bill

 tooth  and  nail,  from  the  experience  of

 West  Bengal.

 My  second  point  of  submission  is

 that  ।  मा  ह10 |  a  lawyer.  I  am  an

 ordinary  layman.  From  childhood  till

 today  we  have  been  hearing  that  a  man

 who  is  atrésted  should  be  deemed  to  be

 innocent  unless  he  is  proved  to  be

 guilty.  Here  is  the  piece  of  legisla.
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 tion  imtending  piece  of  legislation
 which  says  that  an  arrested  person
 should  be  deemed  to  be  guilty  unless  -०

 is  proved  as  innocent.  Such  a  law  can

 only  be  born  and  survive  in  a  jungle
 and  that  is  what  the  Government  is

 transforming  the  society  of  ours.  There-

 fore,  on  this  ground  also,  ।  oppose  the

 introduction  of  the  Bill.

 SHRI  SATISH  AGARWAL

 (Jaipur):  Mr.  Chairman,  with  your

 permission.  I  would  like  to  say  some

 thing  before  the  hon,  Home  Minister

 replies  to  the  points  that  have  been

 raised  while  opposing  the  introduction

 of  this  particular  Bill,  This  particular

 ordinance,  was  issued  on  /4th  of  July,
 1984  for  the  trial  of  certain  offences  in

 the  affected  areas,

 Punjab,  Everybody  knows  that  it  is

 related  to  Punjab.  I  would  like  to

 know  what  progress  has  been  made

 from  14th  of  July  to  this  day,  i.e.  6th

 of  August,  round-about  23  days’  time

 or  three  weeks,  so  that  the  issuance  of

 the  ordinance  can  be  justified.  Have

 you  stablished  courts,  how  many  cases

 have  been  entrusted  to  them?  One

 or  two  things  we  read  in  the  newspaper,

 But  ।  would  like  to  know  the  facts.

 ।  am  one  with  those  who  are  of  the

 opinion  that  is  done  in  a  very  unsual

 manner  and  that  this  should  not  have

 been  issucd  through  ।  ordinance.

 Normally,  when  any  new  picce  of

 legislation  is  brought  before  Parliament

 invariably,  not  always,  it  is  referred  to

 the  Select  Committee.  Why  did  they
 not  envisage  such  a  piece  of  legislation

 in  the  last  session  ?  ।  8150.0  oppose  this

 particular  measure  on  that  ground.

 THE  MINISTER  OF  HOME

 AFFAIRS  (SHRI  P,V.  NARSIMHA

 RAO):  Sir,  ।  would  certainly  like  to

 inform  the  Members  about  the  latest

 position,  the  progress  made  in  the

 establishment  of  these  courts  when  we

 actually  coms  to  discuss  the  provisions
 of  the  Bill,

 As  has  been  said  earlier,  this  is  no

 Stage  for  us  to  go  into  th:  हा उटा15  af

 particularly  in.

 the  छि,  But  there  is  no  rule  that
 there  should  be  no  irrelevant  speeches.
 So,  I  would  have  to  take  some  of  these

 speeches  in  that  light.  I  would  only
 take  up  two  points  at  this  stage  which
 have  been  brought  out  clearly:  and

 which,  ।  think,  I  should  respond  to
 even  now.  -

 It  has  been  pointed  out  that  this
 Bill  does  not  ipso  facto,  as  it  is,  apply
 to  the  whole  country.  An  area  will
 come  under  the  application  of  this  law

 only  when  itis  declared  as  ‘terrorist

 affected’*,  Itis  not  just  ‘‘disturbed"’
 ‘disturbed’  is  different  ;  ‘terrorist

 affected’  is  different,  We  ‘shall  go
 into  the  details  of  what  is  meant  by
 ‘terrorist  affected’ਂ  when  we  go  to

 that  part  of  the  Bill  during  the  detailed
 discussion.

 The  oiher  point  that  has*  been
 raised  is  about  shifting  of  the  burden  of

 proof  in  certain  cases.  This  is  impor-
 tant  and  it  méeds  to  be  dealt  with.
 Please  imagine  this  scene—it  is  known

 that  a  particular  person  had  been  at  a

 place,  not  passing  by,  at  a  time  when

 fire  arms  or  explosives  were  used  at  or

 from  that  place  to  attack  or  resist  the

 members  of  avy  armed  forces  or  the
 forces  charged  with  the  maintenance  of

 public  order  acting  in  the  discharge  of

 their  duties.  This  ig  the  -scene.  I  do

 not  have  io  clearly  name  what  kind  of

 a  scene  is  envisaged.  It  is  clearly
 understood  ;  there  can  be  no  misunder-

 standing  about  it.

 Now,  from  a  particular  point,  the

 armed  forces  are  being  showed  with

 bullets.  Let  us  say,  there  are  50  or  60

 or  100  or  200  persons  there  in  the  dead

 of  night  ;  the  armed  forces  have  first

 made  an  appeal  repeatedly  that  those

 who  would  like  to  come  out  may  come

 out  ।  again,  repeated  appeals  have  been

 made  that  arms  should  be  surrendered.  ~

 After  all  this  has  been  done,  there  are

 some  people  who  have  showered  bullets

 from  a  particular  place  on  the  armed

 forces.  Is  it  the  intention  of  the  hon.

 Members  .that  out  of  those  200  or  150
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 gets  him  off.

 कटक

 ot

 -

 (Shri  P.V.  Narsimha)

 -

 people  who  are  there  ।  should  prove

 that  उ",  ‘Y’  or  '.  ‘B’  or  -  has  been

 Tesponsible  for  showering  one  or  two

 or  three  bullets  each  ?  Is  it  at  all

 possible  todo  so  in  a  situation  like

 that  ।  On  the  other  hand,  it  is  possible

 for  a  person  to  say,  “I  had  been  there

 for  such  and  such  a  purpose’’  and,  if

 the  court  feels  that  he  is  innocent  and,

 naturally,  he  only  can  explain  his

 ‘position,  why  he  was  there,  and  that

 ‘This  is  the  position,

 There  is  no  other  way  of  dealing
 with  this  situation.  This  is  an  extra-

 ordinary  situation  and  that  is  why  this

 limited  provision  has  been  brought.
 There  are  many  number  of  cases  where

 according  to  the  Evidence  Act,  the

 burden  of  proof  shifts.  It  is  not  as

 though  the  burden  of  proof  is  uniform
 on  the  prosecution  or  on  the  plaintiff.
 There  are  many  cases  in  which  there

 are  exceptions  and  this  has  been  brought
 as  one  such  exception.

 ’  hrs.

 SHRI  SUNIL  MAITRA  ;  Suppo-

 sing  a  volley  ball  match  is  taking  place
 and  a  crowd  of  spectators  collects  and

 by  the  road  a  convoy  of  military

 personne!  is  passing  and  ‘somebody
 throws '  bomb  at  them  and  further

 supposing  I  am  there  in  the  crowd  as

 one  of  the  spectators.  F  am  also

 likely  to  be  hauled  up  and  I  will  have

 to  prove  that  I  was  not  one  of  them
 *  who  had  thrown  the  bombs.

 tae =

 -  SHRI  P.V.  NARASIMHA  RAO:

 There  is  no  question  of  armed  forces

 there  It,  is  not  .a  volley  ball  match.

 Piease  go  through  the  ingredients.  The

 ‘ingredients  are  very  clear.  This  cannot
 *=  be  a  matter  of  daily  occuorrence.  There

 is  no  other  way  of  dealing  with  (his
 "

 particular  situation.

 *
 When  we  ‘come  to  the  detailed

 provjsions,  ।  shall  explain  to  the  House
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 why  trial  in  camera  has  been  provided
 for.  Itis a  trial  nevertheless.  There

 are  no  short-cuts.  There  are  no-

 exceptions  to  the  rules  of  Evidence  or

 to  the  procedure  to  be  followed  there.

 In  camera  has  been  provided  for,  for

 certain  reasons  which  ।  shall  explain
 when  the  discussion  takes  place.

 SHRI  SATISH  AGARWAL:  Are

 you  not  prepared  to  withdraw  the  Bill  ?

 Otherwise,  we  will  walk  out.  This

 happens  in  democracy.

 [Shri  Satish  Agarwal  and  some  other

 hon,  Members  then  left  the  House}

 MR  CHAIRMAN  :  The  question

 “That  leave  be  granted  to  intro-

 duce  थ  Bill  to  provide  for  the

 speedy  trial  of  certain  offences

 in  terrorist  affected  areas  and

 for  matters  connected  therewith,”

 The  motion  was  adopted

 SHRI  P.V.  NARASIMHA  रिि() :

 Sir,  प  introduce  the  Bill.

 STATEMENT  pE-TERRORIST

 AFFECTED  AREAS  (SPECIAL

 COURTS)  ORDINANCE

 THE  MINISTER  OF  HOME

 AFFAIRS  (SHRI  P.V.  NARASIMHA

 RAO):  Sir,  ।  beg  to  Jay  on  the

 Table  an  explanatory  statement  (Hindi
 and  English  versions)  giving  reasons  for
 immediate  legislation  by  the  Terrorist
 Affected  Areas  (Special  Courts)
 Ordinagee,  1984,
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